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Service Co-operatiVe8 

1073. Shrl Gauri Shankar KakklU": 
Will the Minister of CommDDlty Deve-
lopment and Cooperation be pleased 
to state: 

(a) the progress Of service c(;· 
operatives in the States during the 
last three years; 

(b) what has been the impact of 
aervice co-operatives on increaSE.d 
agricultural production; and 

(c) whether any general assessment 
of the adual amount of increase in 
the agricultural produce during the 
above period in the rural areas in the 
case of members of service coopera-
tives has been made? 

The Deputy Minister In the Minis-
try of Community Development and 
Cooperation (Shri B. S. Murthy): (a) 
The progress of primary agricultural 
credit societies (service societies) is 
given. in the statement is laid on the 
Table of the House. [Placed in Lib-
f"ary. See No. LT-3209/64]. 

(b) Service cooperatives piay a 
mgnificant role in increasing agricul-
tul'R1 production through the supply 
of not only credit but also production 
requisites like seeds, fertilisers, in~ec
tkides, etc. 

(e) No such assessment has been 
made. 

Cooperative Hovemeat 

10'71. Sbri Gauri Shankar Kakkar: 
Will the Minister of Community Deve-
IopmeJIt an4 Cooperation be pleased to 
Iftate: 

(a) how far the cooperative move-
ment has succeeded in ·the linking of 
credit with marketing in the rural 
areas in the ooUllltry; 

(b) whether the cooperative socie-
ties are authorised to enrol middle-
men as members by offering them the 
privileges of cooperative institution!; 
and 

(e) the policy followed in regard to 
1be locatini of marketinr societies to 

ihelp the small growers to route their 
produce? 

The Deputy MiniBter In the Mlnls-· 
try of CommDDlty Development and 
Cooperation (Shrl B. S. Murthy): (a) 
So far, only limited progress has been. 
achieved. During the cooperative year 
ending June, 1963, cooperative mar-
keting and processing societies are 
reported to have recovered coopera-· 
tive loans of the order of nearly Rs. 10 
crores out of the sale proceeds of agri-
cultural produce of their ~nemb~rs. 

(b) No. Cooperative marketing so-
cieties are not authorised to enrol. 
middlemen as regular members. How-
ever, middLemen such as arhatiahs. 
with whom marketing soci.:ties have 
business dealings in conneciion with 
sale of agricultural produce, may be 
admitted as nominal members, on pay-
ment of admission fee, but without 
holding any Shares. Such nominal 
membership makes the concerned tra-
ders liable to arbitration proceedings. 
under cooperative law in ca~e allY 
amounts are recoverable from them in 
favour of market.jng societies. These 
nominal members are not entitled to 
the privileges of regular members 
such as right to vote in thl' manage-
ment or right to slhare in the profits 
of the societies. 

(e) The policy has been to locate 
marketing societies at centres which 
are recognised and established man-
dies or wholesale assembling points. 
Individual cultivatlor members deal 
directly with such societies by carry-
ing their produce to the mandi centres. 
However, where small growers do not 
have sufficient marketable surplus to 
make it worthwhile for them to do 
\90, ·they can route their produce 
through village cooperatives whiclh 
aTe affiliated to the marketing socie-
ties. 
Transport of Elephants by Govem-

meDII Sbl}IIJ 

10'75. Shrlmatl Savltri Nigam: Will 
the Minister of Food and AgriclIlture 
be pleased to state: 

(a) whether it is a fact that the 
Forest Department, Andaman Islands,. 




